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; GOVERNAENT OF INDIA
s CENTRAL BOARD OF DIRECT TAXES
' NEW DELMI: DATED THE @ Jupe,. 3984

NOT IF ICAT ION
T TNCOVME=TAX)

o, &9 (FeNo.187/14/84-1T(AI)¢ Whoreas in exercise of the pouwers
caopferred by sub-section (1) of Bection 121 of ths Incame-tax Act,
;13%1 {43 of 1961), the Cantral Board of Direct Taxes, have conferred
on Commissicner of Ingome-tax (Investigation) .Madras, jurisdiction
“concurrent, with those of the Commissioners of Income-tax,

Tamil Nadu-I, Tamil Nadu-II, Tamil Nadu-III, Tamil Nadu-IV,

Tamil Nadu~V, the Central Board of Direct Taxes in exercise

of the pouers conferred by sub-section (2) of Section 121, herseby
directs that the Commissioner of Incomew-tax specified in Column (1)
of the Schedule hereta annsxed with hoadquarters specifiad in Column
(2) thereof shall alons perform functicns in respect of such cases
or glasses of casss as are referred tc in column {(3) of the said
schedule and the Commissioners of Income~tax, Tamil Nadu-1I,

Tamil Nadu-I1I, Tamil Nadu-I11, Tamil Nadu-IV, Tamil Nadu-Y,

shall not exsrcise functions over the cases or classes of

cases as are referred to in column (3) of the said schoduls.

S CHEDULE

COMML 55 TONER ' ?
0F INCOME=TAX HEADQUARTERS JUR ISDICT ION
1e - T 2»
(Investigation) Madras, A. General power of Survey in
Madras. - J raspect of areas comprised in

the jurisdiction of Commissioners

of Income~-tax, Tamil Nadu-I,

Tamil Nadu~II, Tamil Nadu-1I1,
Tapil Nadu-IV, Tamil Nadu=-V, subject
to such power being exercised
~within the limits of Madras City

Be All cases not hitherto assessed

- as on 1483 falling in the
territorial jurisdiction of
following eirclas,

i) - 5pl.Survey Circles (1st ITO,
©2nd ITO, 3rd IT0, 4th. ITO,
5th IT0), Madras.

(ii) Spl.Survey Cirecles (tst IT0,
o 2nd IT0), Coimbatorc.
(iii} ~ 8pl.Survey Circles{ist IT0,

2nd ;TD), Madurai,

Provided that the Commissioner of Income—
tax (Investigation) Madras would cease

to have jurisdiction over cases of

survey circles on the 1st May following

a Finaneial Year where atleast one
assgssment has been completed during the
preceding fihancial ‘year.
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In respect of all such caseSs
jurisdiction would stand vested |
in the territorial Commissioners
of Income-tax, Tamil Nadusrl,
Tamil Nadu-I1, Tamil NadubZ{lg Tamil
Nadu-IV, Tamil Nadu=V, Matlurai ipd_
Coimbatore as tho case may bee ™ ,/'

C. However the jurisdiction in respec of
all returns filed for the first time
on or after 15th June, 1984 and where

- no assassment has beon made and/or
whare notices under section 139(2)/148
have not been issued wilk icease to lis
Uith the CelsTe{Inv,) menticned in
801316

D. 15 Sﬁlglnuestigétian gir. I{1 j,Madras.

' . 2. Spl.inusstigation Cir.1{2),Madras,
3. Spl,Investigation Cir, I1{1),Madras.
4. Spl.Investigaticn Cir, 1I1(2),Madras.
5. Spl.TnUBStigation Lir.I1II, Madras.
6. Spl.Investigation Cira, Coimbato g

: ‘-\__'

This notification shall come intc force from 15,0.19684
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{ R, K. TEWART ) =
UNDER SECY.CENTRAL BOARD OF DIRECT TAXES .

To

The Managerl, _ _ _
Government of India Press, Ring Road, Mayapuri Ind.Area,
{Noar Rajouri Garden), Ney Delhi,

Copy toi-= _

1. AlL Commissioners of Ingome~taxXe

2, A1l Directoxs of Ins. including DOMS.

3, All Officers & soctions of ILeT.Wing of C.B.D.Te, New Dalhi.

4. C&AG of India (20 copiesje .

5, Bulletin Swction of Dte,0f Ins,{(RS&PR), Neu Delhi {5 copies)s

6, Director of Tralning, "5, National Academy of Direct Taxes,
Staff Collsge, MNagpuf 3 copies)e. . ~ S
7, Shri P«K.Kartha, Jt. Secy., Ministry Df_Laui'HUStch and Company™
affairs (Departmsnt of Legal Affairs), New Delhl. -

g, The Chief Controller 2f Accounts, CsBsDaTe, Neu Delnis
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